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CEMTHAL ADMmSTRATIVE TRIBUmi,PRIlCimL BECT,
NEW DEiHI.

Riaview Application No;U58 of 1994_
- , IN^

0,A.No714/89
N9W Delhi this H) May,1994.

CORm:

Hon'bls Mr .Justice V.S.Maliaath, Chairmanfl
Hon»ble Mr.S.R.Adige, MeniberCA')

H,'S,'Panwar,
s/o Late Shri Kishan Singh Panwar,
aged about 43 years,
r/o C-58, Krishi Vihar,
New Delhi-110048.

Employed as
Hindi AssttI in the ^
Indian Council of Agricultural Research(ICAR)
Krishi Bhawan,
New Delhi -110001. ' .'.VApplica

I

Versus

Union of India through

I. The Secretary,
Ministry of Information and
Broadcasting, ,
Government of India,
Shastri Bhav«n,
New Delhi-llOOOi.

2f The Indian Council of Agricultural
Research through ^
the Secretary,
Krishi Bhavan,
l^w Delhi-110001 .......Respondents;

Bv Circulationi ,
ORDER

Bv Hon»ble MrJS. R.Adi ge. Member (A)'

This is an application dated 18^^194, filed

by Shri H.S»Panvvar praying for review of the

Tribunal's judgiaent dated 7.3.94 in O.A,Noj714/89

•H.S.Panwar Vs.; Union of India & others*.'
.1.

2, Under Order 47 Rule ICPC, a decision/

judgment/order can be reviewed only if;

i) it suffers from an error apparent
on the face of the record;

ii) new material or evidence is discovered
which was not within the knowledge
of the parties or could not be produced
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by that party at the time the judgment
vias raadef despite due diligence; or

iii)for any sufficient reason construed
to mean"analogous reasons?

3| It has been urged in this application that

interim relief No.(iii) escaped the Tribunal's
I ^

attention, which constitutes an error apparent on

the face of record. Interim relief No.(iii) reads

as under:-

" Order the respondent no.'l to pay the
salary of the applicant un^^il h© is
formally relieved by the Mirdstry of
Defence,i»

4, It requires no reteriation that the

interim relief prayed for has to be in aid

of the main reliefi In the present case, the main

relief was given full consideration on merit#

None appeared for the petitioner when the case was

called out , and hence after hearing the learned

counsel for the respondents and looking into the

materials on reeordl the impugned order dated

' 7-13194 was passedf Under the circumstances, once

final order was passed, any interim relief prayed

for ceased to have relevance,

5^ Under the circumstances, this review

application does not fall within the ambit of

Order 47 Rule ICjPC and hence the same is rejected^
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(S.R. ADIGE) (V, S .MALBIAIH)
MmBSR(A;) .a-IAIRMANl
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